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Equity Shares of Rs.100/- (Rupees Hundred Only) each. The said special

resolution was passed by the Applicant Company in its Extra Ordinary

Ceneral Meeting held on 13th Apr4 20u.

-1. Thc Applicant Company is also dire.ted to serve notices along rvith copl,of

applicati()n upon:- (i) the Registrar of Companies, Goa (ii) thc Regional

Director, Western region, Goa, \rith a direction that they may submit their

r.prest]!rtation k) thc Tribunal, if any, within a pcriod of three months fr()m

the datc of receipt of such notice and copy of such reprcsentati()ns shall

simultaneously be served upon the Applicant Company, failing which, it

shall bc presumed that the authorities have no represcntations to mak('on

thL, proposed capital reduction.

5. Within 7 days from the date of this, the Applicant Company to publish

notice of th!, date of hearing of Application in "O Herald O" in English

languagt and translation thereof in "Tarun Bharat" in Marathi language

both having circulation in the State of Goa.

6. The Appli.ant Companv to file affidavit in this Tribunal not latcr than 7

c1.r1,s from the date of issuance ,.tf such notices mentionrd in Paragraph 5

abovc and publication of the notices.

V. Nallasenapathy, Member (T) B.S.V. Prakash Kumar, Member U)

2

NCLT
Typewritten Text
Sd/-

NCLT
Typewritten Text
Sd/-




